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ANNOUNCEMENT RE GOVERN-
MENT BUSINESS

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR. RAM
KRIPAL SINHA): With your permission, Sir,
I rise to announce that Government Business
in this House during the week commencing
5th December 1977, will consist of: —

1. Consideration and passing of
the following Bills as passed by
Lok Sabha: —

(a) The Enemy Property
(Amendment) Bill, 1977.

(b) The Gresham and Craven
of India (Private) Limited (Ac
quisition and Transfer of Under
takings) Bill, 1977.

2. Discussion on the Resolution
regarding report of the Railway
Convention Committee on Tuesday, the
6th December, 1977.

3. Discussion on the Resolution seeking
disapproval of the Banking Service
Commission (Repeal) Ordinance, 1977,
and consideration and passing of the
Banking Service Commission (Repeal)
Bill, 1977, as passed by Lok Sabha.
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4. Consideration and passing of the
following Bills as passed by Lok Sabha: —

(i) The Payment of Bonus
(Amendment) Bill, 1977.

(ii)) The Companies (Amendment)
Bill, 1977.

SHRI N. G. RANGA (Andhra Pradesh):
What about the Anti-Defection Bill? For a
long time they have been talking about this—
the last Government as,well as the present
Government? How long have we to wait for
the Bill to be introduced, so that we can
consider it? The Law Minister has been
boasting last time that he had got a number of
Bills ready in his hands and that he was only
waiting for the next session. This has come
and already three weeks have passed and
there seems to be no Bill at all to be
introduced in this House.

SHRI NARASINGHA PRASAD
NANDA  (Orissa): Sir, yesterday we
had got three legislative Bills. When
the Advocates (Amendment) Bill
was being diseussed, you were kind enough
to call the Minister while so many Members
were not called for want of time. But later on,
after the other two measures were discussed
and passed, we adjourned at 4.15 p.m. The
Business Advisory Committee probably
thought that the Advocates (Amendment) Bill
would take a certain period of time and the
other Bills would take a little more. But we
found that actually the other Bills took hardly
any time at all and in fact we adjourned at
4.15 p.m. Usuall-the House sits up to 5 p.m.
at least. I would suggest that in future the
Business Advisory Committee takes into
consideration this experience. This will not
deprive intending Members from
participating.
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MR. DEPUTY CHAIRMAN: Mr. Bhupesh
Gupta.... Not here. Mr. Vithal Gadgil.

THE TRADE AND MERCHANDISE
MARKS (AMENDMENT) BILL, 1917

SHRI VITHAL GADGIL (Maharashtra) :
Sir, I beg to move for leave to introduce a Bill
to amend the Trade and Merchandise Marks
Act, 1958.

The question was put and the motion was
adopted.

SHRI VITHAL GADGIL: Sir, I introduce
the Bill.



